o _A_CT No. XX oF 192

[PASSED BY THE INDIAN LEGISLATURE.]

(Réc@fved the assent of the Governor General on the 25th
September, ]928.)_ .

An Act further to amend the Indian Life Assurance Companies
Act, 1912, for certain purposes, and to provide for the
collection of statistical information in respect of insurance
; business other than life assurance business.
N WHEREAS it is expedient further to amend the Indian
" VI of 1012, , Tife Assurance Companies Act, 1912, for certain pur-
poses liereinafter appearing, and to provide for the collection
of statistical information in respect of insurance business other
than life assurance business ; It is hereby enacted as follows:—

PART 1.
_ Preliminary.
* 1. (1) This Act may be called the Indian Insurance Com- snort title,
“panies Act, 1928.. . sy
ment,

(@) It extends to the whole of British India, including
British Baluchistan and the Sonthal Parganas.

(3) It shall come into force on such date as the Governor
General in Council may, by notification in the Clazette of
India, appoint.. L ' ‘

PART IL

Amendments to the Indian ILife Assurance Coﬂpamﬁes Aet,
1912, - ' T
: 2. (I} Section 7 of the Indian Life' Assurance Companies smendment of
- viotimz.  Act, 1912 (hereinafter in this Part referred to as the said Act), e vi 4

s Act VIof
shall be re-numbered as sub-section (1) of that section, and to **'*

that
: , S 1
Price 1 anna or 13d.] - :




Indian Insurance Compantes. _ [aor xx

(Part 11.—Amendments to the Indian ])llfe Assurance Com-
pames Act, 1912.)

that sub-section, as so re-numbered, after clause (d), the fol-
_lowing clauses shall be added, namely:—

““(e) a statement showing— -

i A (A) as regards new pohcles of life assurance in: respect
- of which a premlum has been paid in the year
of account,— :

(2) the number of policies,

() the sums assured,
' I (742) the amount received by way of single premiums
(including all. ‘premiums. pald at the outset
~where no subsequent premium is payable), and

(w) the amount of yearly renewal premium income;
(B) as regards total life assurance business,—

() the number of policies in force at the end of the
year of account,

(iz) the sum assured (including. réversiouary bonus.
additions thereto) under policies in force at ‘ :
the end of the year of account, and S

(mz) the premium income for which credit is taken in o
the revenue account;

(C) as 1egards claims, the amount of the claims paid in

the year of account under policies effected .in
India—

(@) to claimants in India, and
(b) to claimants outside India;

() a statement showmg, in sich forms as the Governor
Gteneral in Council may prescribe, a classified
summary of the investments of the company in
India in government securities and in Indian con-
cerns and the. .other. Indian assets held by the
company.’ ,

(2) To the same section as Te- -numbered {he {ollowmg sub- ;

section shall be added, namely : — . ’ !

““(2) Tor the purposes of clause (e) of sub-section (1), all
. items required to be stated shall be net amounts after deduc-

tion
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1928.] ' Indian Insurance Companies.

S (Part 11 —Amendmients to the Indian Life Assurance Com-
iE panies Aot, 1912.)

tion of the re-insurances of the company’s risks, and for the : ‘

purposes of sub- clanises (A) and (B) of that claugsse SRR P

(@) the statoment shall show sepamtcly the numbers and . o

amounts in respect of policies eﬁected in, and p011- .

cies effected. outside, India; V

(b) Whe1e a sum assured is payable perlodlcally, whether

_ by way of an annuity or otherwise, it shall be stated
g - separately from lump sum payments and

(c) policies of assurance upon the lives of a group of

persons whereby sums assured are payable in res-
o © pect of several persons.included in the group ‘shall
i be excluded from the statement and be shown in

a separate statemnent containing the like parti-
culars.”

8. After section 26 of the said Act the following section Insertionof (
shall be inserted, namely : — , In Act VI of i

1912.
““26A. In the winding up of a life assurance company in Apvitcation.of

a case where any proportion -of the profits of the “lll]él‘l‘?‘f““"t: |
company was before the commencement of the : "
winding up allocated to policyholders, if, when the '
assets and liabilities of the company. have been B i
ascertained, there is found to be a surplus of assets |
~-over liabilities (hereinafter referred to as a primd
facie surplus), there shall be added to the liabilities
of the company in respect of its life assurance
business an:amount equal to such proportion of the
primé facie surplus as is equivalent to such propor-
tion of the proﬁts al]ocated to shareholders and
‘policyholders as was allocated - to “policyholders
during the ten years immediately preceding the
‘commencement of the winding up, and the assets of
‘the company shall be deemed to exceed its liabilities:
‘only in so far as those assets exceed those hab111t1es
after such addition s aforesaid :

P10v1ded that, if in ‘any case there has been no such allo- , -
cation, or if it appears to the Court that by reason.
. of special circumstances it ‘would be inequitable
~that the amount to he added to the liabilities of the
company in respect of the life assurance business
- ghould

et A




Indian Insurance Companies. [acT xx

(Part 1I —Amendments to the Indian Life Assurance Com-
panies Act, 1912. Part I111.—Provisions as to Insurance :
Business other than sza Assumnoe Busmess ) ’

_ should “be -an amount. equal to. such proportmn as..
- aforesaid, the amount to be so added shall be suich
amount as the Court may direct.”

| Amondmont of 4. In section 33 of the said Act, for the Words and ﬁgures
Aok VIof 1012. °° gections 7 to 12 ° the words, figures and letters ¢ clause (@), . -
(b), (c) or(d) of sub-section (7) of section 7, sections 8 to 12,”

, shall be substituted. :
Amendmont of 5. Statement (D) in the First Schedule to the said Act shall

IS

E
i
{

the First

o bl o be omitted.
PART III.
Provisions as to Insurance Business other than Life Assurance
_ Business. - o -
Defnitions, 8. In this Part, unless there is anything 1epugnant in the
sub]ect or context,—
3 o (a) ““ certified *’, in relation to any copy or translation ;
"~ of a document required to be - furnished by or on !
‘behalf of an insurance company, means certified by _ [
a responsible officer of the company to be a true ' :
) copy or a correct tlanslatlon, as the casé may be;
(b) ““ insur ance ‘company ’’ means any person who
transacts in British India the business of cffecting
contracts of insurance against any risk;
: ~ (c) expressions used in this Act and defined in the Indian
: Life Assurance Companies Act, 1912, shall have the vi o 1012,
3 meanings assigned to them r_espectlvely in that Act. :
o e, . 1. Eivery insurance company which does mot transact life

with Govornor - assurance business in British India shall, within six months
 Council. after tho close of each financial year or within such further
period as the Governor General in Council may in any case
for special rcasons allow, deposit with the Governor General
in Council four copies of every report. on the affairs of the
company, and of every balance. sheet, Tevenue account and
profit and loss account, in 1espect of that year, which has
been submitted to its shareholders or policyholders, and also,

in

L




1928.7 - Indian Insurance Compam}es.

(Part II1.—-Provisions as to Insurance Business other than
Life Assurance Business.)

in the case of a. company whose head office is situated outside
British India, four copies of such of the aforementioned decu-
ments as are requlred by luw to be submitted to the’ G'rovern—
‘ment of the country in which the head office is situated.

8. The following statements shall he appended to every Statemants
revenue account (other than a life assurance revenue account) o revenpg ded
deposited by an insurance company with the Governor General erouat:
in Council in compliance with section 7 or with the provisions
of the Indian Life Assurance Companies Act, 1912, as respects
the year and the class of insurance business to which the reve-

nue account relates, namely, statements showing—

(1) in respect of premium income for which credit is
‘taken in the revenue account, the amount of pre-
miums derived from business effected in India,

(2) in respect of clauns “the amount of the claims paid in
- the year of account under pohmes effected in

India—

(@) to claimants in India, and
(6) tu claimants outside India.

. There shall be appended to every balance sheet . deposited Statemont
, by an insurance company with the Governor General in bR
. Council in compliance with section 7 a statement showing, in
such form as the Governor General in Council may preseribe,
a classified summary of the investments of the company in
Tndia in government securities and in Indian concerns and the

" other Indian assets held by the company.

10. At least one copy of every document. deposited by an siging of
documents;
ingurance company with the Governor (teneral in Council in
accordance with the requuements of section 7, section 8 or
section 9 shall be signed in the manner provided in section 11
of the Indiari Life Assurance Companies Act, 1912.

‘L1, Tf any portion of any document required to be deposited Certified
under section 7, section 8 or section 9 by an insurance com- 33%‘\1?33]13;
pany with the Governor (feneral in Uouncil is not written in )
the Tuglish language, a certified translation thereof shall be

furnished along with each copy of the’ document
12. Every insurance company which does not transact life Partioulars

to be filed,
assurance busmess Ln British India shall, within one month
from

o | | | 5




~ Indian Insurance Compames [acr xx

(Part 111. -——Promszoﬂs as to Insumnce Busmess other than
Life Assurance Busmess )

Genel al m 00'\1]1011—

(a) the full address of the plmclpal oiﬁce of the company
R _111 British Indla, o :

. (Z)) ‘the, names of the dnectom, principal officer and the
~auditor of the company in British India;

- (¢) a statement of the classes of insurance business carried

“on or intended to be carried on by the company in
British India;

(d) a certified copy.of the charter, statutes, deed of settle-

.ment or memorandum and articles of the company,

.~ or other instrument. constituting or-defining the

constitution of the company, and, if the instrument

. 1s not written in the Enghsh language a certified
translation thereof;

(e) in the case of any such company established outside
British India, the names and addresses of some one
or more persons resident in British India, author-
1sed to accept on behalf of the company service of

" process and any notice requlred to be served on the
company ;

and, in the event of any alteration being made in the address
~of the principal office or in such classes of business or in any

such instrument as aforesaid or in the name of any such
person, the company shall forthwith furnish to the (Governor
" General in Council particulars of the alteration.

et At . 13. Every document deposited with the Governor General

documents.  jn Council, ‘in compliance with section 7, section 8 or section
9, or a certified copy of such document, shall be kept by the
TRegistrar, and any such documents -or copies shall be open

to ingpection, and any person may procure a copy of any such

© document or of any part thereof on payment of a fee of six

annas.for every hundred WOlds or flactlonal part thereof Te-
qulred to be copled ’

:‘v::.lavid;gﬁt:i i 14, {7) Every document deposned Wlth the Governor
o " (eneral in Council, in compliance with section 7, section 8 or
sectmn 9 whlch has been certified by the Registrar to be a

‘6

document

commencement of ﬂllb Abt or before it begms to carry

'"whlchevex is " 1ater, furmsh to the Governoi
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1928.] Indian 1 nsurance C’om‘panie&.

(Part 111.—Provisions as to Insurance Business other than
: - Life Assurance Business.)

document so"deposited, shall ‘be deemed to be a document 'so - =
deposited. ’ ' o ‘
(2) Every such document purporting to be certified by the
Registrar to be a copy of a document so deposited shall be -
deemed to be a copy of that document, and shall be received
" in evidence as if it were the original document, unless some
variation between it and the original document be proved.

{
15. The Governor General in Council shall, from time to summary of :
o . . . . accounts, ete.,
time, cause to be published, in such manner as he may direct, to be published.
a summary of the accounts, balance sheets and. statements
deposited with him in compliance with section 7, section 8 or
section 9, and may append to such summary any note of the

Governor General in Council thereon and any correspondence
in relation thereto. :

16. Any insurance company which makes-default in com- Penalty for

. . . i . nou-complidnice
plying with any of the requirements of this Part, and every with Act.
director, manager or secretary, or other officer or agent of, or
1 partner in, the company who is knowingly a party to the de-
: fault, shall be punishable in the manner provided in section

VI ot1912. 34 of the Indian Life Assurance Companies Act, 1912.

|

17. If any account, balance sheet, statement or other docu- penaity for |

L . . . tollfylng |

ment required by the provisions of section 7, section 8 or documents. !
- section 9 is false in any particular to the knowledge of any
‘person who signs it, such person shall be punishable in the

manner provided in section 35 of the Indian Life Assurance
v of1912.  Companies Act, 1912.

18. No Court inferior to that of u Presidency Magistrate Cosulzance of
or a Magistrate of the first class shall try, any offence under ]
this Act. : ' :

19. A person transacting the business of re-insuring con- Aplicationof
tracts of insurance effected by any other person in the course Te-msurance
of any class of business other than life assurance business shall

‘ not, by reason only of that fact, be deemed to be transacting
ke ' insurance business of that class. '

20. The Governor General in Council may, by notification Exemption,
in the Gazette of India and subject to such restrictions and
- conditions as he thinks fit, exempt from all or any of the provi-

sions of this Act any provident insurance society registered
under the Provident Insurance Societies Act, 1912.

-V oof 1912,

: 7
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